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 Officers  on  Ist  July.  One  of  the  kid-

 napped  officers  is  Shri  Siva  Kishore
 Tiwari  belonging  to  1970  batch  of  L.A.
 5.  He  has  seniority  of  21  years.  Four
 senior  officers  including  3  senior

 engineers  belonging  to  O.  -.  G.  C.
 were  also  kidnapped.  Two  months
 have  passed  but  the  Government  has
 not  taken  any  initiative  to  get  these  है
 senior  Administrative  Officers  ।  ‘e
 leased  from  the  custody  of  the  ULFA

 militants.  Today  the  27th  has  been
 fixed  as  dead-line  by  the  militants  and

 they  have  threatened  to  kill)  those
 officers  daily  one  by  one  from
 tomorrow.  But  the  Government  of
 India  has  not  taken  any  initiative  in
 this  regard.

 Sir,  the  Gavernment  must)  give
 statement  in  this  House  detailing  the

 steps  taken  by  if  to  save  their  lives  and
 to  get  them  released  from  the  custody
 of  Militant  and  the  present  position  of
 those  officers.  1  ourge  upon  the
 Government  to  tell  this  House  as  well
 as  to  the  whole  country  whether  the
 ULFA  militants  have  killed  any  of
 them  or  all  of  them  are  safe  and  sound
 in  their  custody

 JEnghsh]

 SHRI  K  १ਂ  THANGKARALU

 (Dharmapuri):  “Vachga  Voiyagan’
 and  “Vavhaga  Valamudanਂ  are  the
 two  fake  finance  companies  which  are

 opcrating.  They  have  duped  the  inno-
 cent  public  of  Salem)  Dharmapuri
 and  surrounding  districts  in’  Tamil
 Nadu  tothe  tuncof  Rs  |  नी  ,  (५५  The

 duping  operation  is  actually  on  with
 the  connivance  of  Central  and  State
 Goscroments  officials.  particulanls  in
 Salem  district  This  kind  of  fake

 Organisations  come  up  now  and  then
 hut  no  action  has  been  taken  by  the
 Central  Government  so  far  In  this

 particular  case  |  request  the  Finance
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 Minister  as  well  as  the  Home  Minister
 to  intervene  immediately  and  get  back
 the  moncy  of  the  subscribers  par-
 ticularly  in  Salem  and  Dharmapuri
 districts.  More  than  10.0  depositors
 are  involved  and  they  arc  on  the
 strects.  So  far  nobody  has  been  arres-
 ted  and  the  people  have  been  deprived
 of  their  hard  carned  moncy.  So  ।

 request  you.  Sir.  to  advise  the  Finance
 Minister  as  well  as  Home  Minister  to
 take  proper  steps  against  the  culprits
 and  get  back  the  moncy  of  the

 poor  depositors

 SHRI  MANORANJAN  BHAKTA
 (Andaman-Nicobat):  Since  Novem-
 ber  1.  1985.0  the  Central  Administrative
 Tribunal,  Calcutta  Bench  with  two
 benches  started  functioning.  In-  its

 jurisdiction  the  service  disputes  of  the
 Central  Government  and  Railway
 cmployees  of  West  Bengal.  em-

 ployeesof  Sikkim  Government:  and
 Andaman  and  Nicobar  Administra-
 tion  are  adjudicated

 Apart  from  the  pending  cases
 transferred  from  the  Calcutta  High
 Court  about  1200  new  cases  are  being
 adjudicated  annually  by  this  Tri-
 bunal.  At  present  the  number  of  pend-
 ing  cases  in  the  CAL  Calcutta  as  on
 30--199 1  is  3900  Tn  view  of  burdon  of
 arreat  cases  the  necessity  for

 establishing  a  third  bench  of  CAT  at
 Calcutta  was  felt  lone  time  back  Tn
 the  mecting  of  View  न  वितल  of  the
 Central  Adminstiative  Tribunals
 held  at  New  Delhs  ducing  st  and
 22nd  September.  1990)  in  Agenda  No
 10.  the  establishment  of  the  thin
 Bench  of  CAT  at  Cahutta  was
 resolved.  However.  the  same  has  not
 yet  been  implemented

 At  present,  there  1५  only  one  regula
 Bench  at  CAT.  Calcutta  and  since  10

 July.  199)  the  sccond  Bench  is  being


